9183 Business
. Shri P. K. Deo: In view of the strain-
ed communal relations in East Pakis-
tan, is it not advisable on the part of
‘Government that in  al] the border
States where there is any such appre-
‘hension. or some Haj pilgrims are
travelling in a train. necessary protec-
tiorm be given by the civil authorities?

Shl‘i Dasappa: May I say, Sir, that
this is purely a question of law and
order and not connected with the rail-
ways as such? But I may assure  the
_House and the hon. Member that all
precdutions are now taken to escort
these trains with adequate police
foree. reinforced by Railway Protec-
tiorr Force.

- Al amee fag (dar) @
AN A NT EINE F Ay qvemh
R F A (FRa draTi 0

Shri Dasappa: My information is that
twa of them at any rai» are of the
Angdhra Police. So, they are Govern-
ment servants.

11.18 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, with your permission, I rise to
announce that the Government busi-
ness in this House during the week
commencing 6th April will consist of:

(1) Further discussion and vot-
ing on the Demands tor grants re-
lating to the Ministry of Works,
Housing and Rehabilitation; and

_ (2) Discussion and voting on the
Dcemands for Grants rclating to the
Ministries of Community Develop-
ment and Co-operation, Steel,
Mincs and Heavy Engineering, Ex-
ternal Affairs and Home Affairs.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, on a point of clarification.
I have a two-fold, rather three-fold
request to make. First of all, if I
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heard him right, I think he began with
the words “Ministry of Works, Hous-
ing anqg Rehabilitation", the first item
and then went on. Now, by the time
he appears before the House again
next Saturday—I believe we are work-
ing next Saturda, also—we will be
somewhere near three weeks from
that to the end of the session. I would
be grateful, and I am sure my colleca-
gues too would be grateful, if on that
day next week—I] am giving advance
notice—he wil] indicate to us as to the
duration of the scssion, as to when it
will come to a close—there are some
rumours floating but I do not want to
go into that—so that we can adjust our
subsequent programme accordingly.

As a corollary to that I would be
happy if h~ will let us know next
Saturday as to what legislation is
being tuken up in this session so that
we can prepare for those Bills. We
should not be taken unawares, and he
will kindly let us know next Saturday
the Bills that are coming up this ses-
sion for consideration and passing.

Lastly, some three weeks ago, 1 be-
lieve, when I raised the issue of the
scrutiny of cxpenditure of the two
Houses of Parliament, on that day
after a bricf discussion you were pleas-
ed to say:—

“As far as the suggestions raade
today are concerned, I am thank-
ful to all Members for what they
have done and I will do what is
feasible and proper in the circum-
stances. T will consider them and
I wil! do whatever is feasible and
proper.”

I want to know whether you will be
pleased to tell ‘he House whether they
are still under your active considera-
tion or whether the consideration of
the suggestions has been concluded.

Mr. Speaker: I have thought over
the matter in detail and have consi-
dered every aspect of it. It is not
possible to have the Demands of the
two parliamentary departments of the
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Lok Sabha and the Rajya Sabha dis-
cussed by this House. That cannot be
done Dbecause there is
answer that. A suggestion was made
in one daily newspaper (The Hindu-
stan Times) that the Minister of
Parliamentary Affairs might be given
the charge of the administration of the
Lok Sabha.

Shri Hari Vishnu Kamath: Adminis-
tration? '

Mr. Speaker: Yes, administration.
That is not possible in any case and it
should not occur to anybody that the
administration of the Lok Sabha can
be handed over to any Minister. . . .
(Interruption)

Then comes the question of how to
exercise a check or control or have
some examination of the demands that
are made. 1 hav. decided, though this
year it cannot be possible, that before
they are placed before me, 1 will
constitute a committee—most probably
of the Chairman of the Public Ac-
counts Commitee, the Chairman of the
Estimates Committee and one other
hon. Member, be he the Deputy-
Speaker or somenne else. that is, of
thres Members—to go into the ac-
counts, look in‘o them, scrutinise them
and then they will be placed before
me. After I have certified them, there
ought not to be any check.

He ask-
which

Shri Satya Narayan Sinha:
ed a three-fold ques‘ion one of
you have answered.

Shri Hari Vishnu Kamath: Twofold
for vou.

Mr. Sweaker: Tt is only a reaues'
that on the 11th he shou'd t~ll how
lona the session will last and what are
the Bills to be passed.

Shri S~{vs Naravan Sipha: Al 1
can say a‘ procent is that 1 will try.

nobody to
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DEMANDS FOR GRANTS—Contd.
MINISTRY OF INDUSTRY—Contd.

Mr. Speaker: The House will take
up further discussion and voting on
the Demands: for  Grants under the
control of the Minis‘ry of Industry. . .
No hon. Member is getting up?

Shri Hari Vishnu Kamath (Hoshan-
gabad): How much time more?

Mr, Speaker: 2 hours and 50 minutes.

ot waw fag (wrrer)  weww
YEEE, BRI B2 | 39T AGT HeTdqur
taws Fi FTT 7 i @17 AT H
fafi 221 &1 wifaT awewid g 7EY 27
aEAT # | 397 @A T iAW F fF 5T
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*Moved with the recommendation

of the President.





